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No, 32/XXXV1(3)/2020/63(1)/2019 

Dated Dehradun, January 20, 2020 

NOTIFICATION 
Miscellaneous 

In pursuance of the provisions of Clause (3) of Article 348 of the 

Constitution of India, the Governor is pleased to order the publication of the 

following English translation of “The Uttarakhand Fruit Nurseries (Regulation) © 

Act, 2019’ (Act No. 11 of 2020). 

As passed by the Uttarakhand Legislative Assembly and assented to 

by the Governor on 16 January, 2020, 

THE UTTARAKHAND FRUIT NURSERIES (REGULATION) ACT, 2019 

(Uttarakhand Act No. 14 of 2020) 

AN 

ACT 

to make provision for the licenses and regulation of fruit nurseries in the State of 

Uttarakhand 

Be it enacted by the Uttarakhand State Legislative Assembly in the seventieth year of 

Republic of India as foilows:- 

Short title, extent & 1. (1) This Act may be called the Uttarakhand Fruit Nurseries 

Commencement 
_ (Regulation) Act, 2019. 

(2) it extends to the whole State of Uttarakhand. 

(3) It shall come into force on such date as the State 

Government may, by notification in the Official Gazette, 

appoint 

Definitions 
2. in this Act, untess the context otherwise requires: - 

(a) “Appellate Authority” means Secretary, Horticulture 

Uttarakhand authorized by the State Government or any 

officer nominated by him, who is not below the rank of 

additional secretary to hear Appeals under this Act;
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(b) “Competent Authority’ means an officer appointed/ 
nominated by the State Government under this Act to perform 
the desired works, by notification in the Official Gazette, 

{c) “Director” . means the Director, Horticulture & Food 
Processing, Uttarakhand; 

{dj} “Fruit Nursery’ means a place where propagation, 
management and sale of fruit plant are done in the regular 
course of business and It also includes Commercial Tissue 
Culture unit/lab, and nurseries managed by the Government; 

{e) “Fruit plant’ means any plant, which can produce edible fruits 
or nuts and includes gcotee, seediings, grafts, suckers, layers, 
BUIBS, THIZOMES afd Scién of fy Such plant 

(f) “inspection Officer’ means Technical officer of the 
department, who is not below the rank of Group-i officer; 

{g) “Licence” means licence granted by licensing authority under 
this Act; 

{h} “Licence holder” means any person holding a licance for the 
time being; 

{i) “Licensing Authority” means the Director of horticulture and 
food processing, Chaubattia, Ranikhet; 

{j} “Nursery Owner” in relation to a fruit nursery, means the 
person who, or the authority which has the ultimate control 

over the affairs of such fruit nursery and it also includes a 

manager, mafiaging director, managing agent, any other 

person inchargé af such fruit fursery ar thé céntrélling 

authority( A.O.0./ Superintendent/Nursery Development 
Officer/ District/ Chief Horticulture Officer/ or Nursery 

incharge) of a Government nursery; 

(k) “Prescribed” means prescribed by the rules framed under this 

Act; 

q) “Root stock’ means a fruit plants or part thereof on which any 

portion of a high quality fruit plant has been grafted or 

budded; 

{m)  “Scion’/"bud wood” means a portion of a fruit plant which is 
grafted of Buidded 6A 64 rootstock: 

(n) “State Government” means the Government of the State of 
Uttarakhand; 

Licence of Frult Nursery 3. {1} No person/Authority shall, after the expiry of three months 
from the date of commencement of this Act or fram the 
daté Ori WHICH Hé Béconiés first time ower of 4 fruit 

nursery, whichever is later, conduct or carry on the 

business of fruit nursery without licence. It is necessary for 

all existing fruit nurseries to obtain licence within three 

months from the commencement of the Act. 

(2) Where more than one fruit nursery is owned by one 

person/organisation whether In the same town or village 
or in different towns or villages, separate licence shall 
have to obtained in respect of each such fruit nursery. 

 


